
Name of corporate debtor West Haryana Highways Projects Private Limited.1

Date of incorporation of corporate debtor 23/08/20072

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies, Delhi I3

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45203DL2007PTC1673024

Address of the registered office and princi-
pal office (if any) of corporate debtor

B-292, Chandra Kanta Complex, Shop No. 2 & 3,
Near Metro Pillar No. 161, New Ashok Nagar, New
Delhi, India, 110096. 

5

Insolvency commencement date in respect
of corporate debtor

15-10-20266

Estimated date of closure of insolvency
resolution process

13-04-2027 (180 days from the insolvency com-

mencement date)

7

Name and registration number of the
insolvency professional acting as interim
resolution professional

Ashish Arjunkumar Rathi
IBBI Registration no:
IBBI/IPA-001/IP-P00568/2017-18/11010

8

Address and e-mail of the interim resolu-
tion professional, as registered with the
Board

Registered Address and Email ID with IBBI:
Address: Office No B-508, Mahaavir Icon Plot
No 89, Sector 15, CBD Belapur, Navi Mumbai,
Maharashtra, 400614.
E-mail: ipashishrathi@gmail.com

9

Address and e-mail to be used for cor-
respondence with the interim resolution
professional 

Correspondence Address and Email ID:
Address: Office No B-508, Mahaavir Icon Plot No
89, Sector 15, CBD Belapur, Navi Mumbai,
Maharashtra, 400614.
E-mail: cirp.westharyana@gmail.com

10

Last date for submission of claims11
Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the interim resolution professional

Not Applicable12

Names of Insolvency Professionals identified
to act as Authorised Representative of credi-
tors in a class (Three names for each class)

Not Applicable13

(a) Relevant Forms and 
(b) Details of authorized representatives 
are available at: 

a) Weblink for downloading forms:
https://ibbi.gov.in/home/downloads /
https://westharyana-cirp.in/  
b) Not Applicable

14

Notice is hereby given that the National Company Law Tribunal, Delhi Bench has ordered the com-
mencement of a corporate insolvency resolution process of the West Haryana Highways Projects
Private Limited on 15-10-2026.
The creditors of West Haryana Highways Projects Private Limited, are hereby called upon to
submit their claims with proof on or before 29-10-2026 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other credi-
tors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA. (Based on infor-
mation available with the IRP, this para is not applicable).
Submission of false or misleading proofs of claim shall attract penalties.

Sd/- 
Ashish Arjunkumar Rathi
Insolvency Professional

IP Registration Number-IBBI/IPA-001/IP-P00568/2017-18/11010
AFA Certificate Number- AA1/11010/02/300627/109033

Registered Address and Email ID with IBBI:
Office No B-508, Mahaavir Icon Plot No 89, Sector 15, CBD Belapur,

Navi Mumbai, Maharashtra, 400614
Date: 17-10-2026 ipashishrathi@gmail.com
Place: Navi Mumbai Communication Email ID – cirp.westharyana@gmail.com

FOrM a

PUBLIc annOUncEMEnT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF 

WEST HARYANA HIGHWAYS PROJECTS PRIVATE LIMITED.

rELEVanT ParTIcULarS
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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
WEST HARYANA HIGHWAYS PROJECTS PRIVATE LIMITED.

RELEVANT PARTICULARS

Phoenix ARC Limited

(Rs. in Lakhs)
Sr.
No. Particulars Year endedHalf year ended

1 Total Income from operations

September 30, 2025
(Unaudited)

September 30, 2026
(Unaudited)

17,439.5922,094.54

13,530.40

34,704.42

2 Net profit for the period (before tax, exceptional and extraordinary items) 10,969.63 22,148.20

13,530.403 Net profit for the period before tax (after exceptional and extraordinary items) 10,969.63 22,148.20

10,347.294 Net profit for the period after tax (after exceptional and extraordinary items) 8,143.73 16,418.91

16,800.006 Paid up equity share capital (face value Rs.10 per share) 16,800.00 16,800.00

122,424.547 Reserves (excluding revaluation reserve) 103,796.64 112,078.50

3,006.108 Securities premium account 3,006.10 3,006.10

139,224.549 Net worth 120,596.64 128,878.50

84,594.1110 Paid up debt capital / outstanding debt 72,416.45 95,683.66

­11 Outstanding Redeemable Preference Shares ­ ­

0.6112 Debt equity ratio 0.60 0.74

­14 Capital redemption reserve ­ ­

341.2815 Debenture redemption reserve ­ 341.28

1,963.0516 General reserve 1,963.05 1,963.05

0.1417 Debt service coverage ratio 0.28 0.65

4.4418 Interest service coverage ratio 4.23 4.11

13 Earnings per share (of Rs.10 each) (for continuing and discontinued operations) ­

6.161. Basic 4.85 9.77

6.162. Diluted 4.85 9.77

10,346.075 Total comprehensive income for the period [comprising profit for the period
(after tax) and other comprehensive income (after tax)]

8,133.31 16,415.14

Notes:
1. The above financial results have been prepared in accordance with the requirements of Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as amend-
ed from time to time read with Master Circular for issue and listing of Non-convertible Securities, Securitised Debt Instruments, Security Receipts, Municipal Debt Securities and Commercial Paper
and Master Circular for compliance with the provisions of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 by listed entities
(the "Regulations") and the Indian Accounting Standards ('Ind AS') notified under Companies (Indian Accounting Standards) Rules, 2015 as amended by the Companies (Indian Accounting Standards)
Rules, 2016, prescribed under Section 133 of the Companies Act, 2013 ('the Act') read with relevant rules issued thereunder and the other accounting principles generally accepted in India.
2. The above is an extract of the detailed format of quarterly financial results filed with National Stock Exchange of India Limited under Regulation 52 of the Securities Exchange Board of India
("SEBI") (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the financial results are available on the websites of National Stock Exchange of India Limited at
www.nseindia.com and the Company at www.phoenixarc.co.in. For the other line items referred in regulation 52 (4) of the Securities Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, pertinent disclosures have been made to the National Stock Exchange of India Limited and can be accessed on the www.nseindia.com.
3. The Company operates in a single reportable operating segment of Asset Reconstruction business as per the requirement of Ind AS 108- Operating Segment.
4. Figures for the previous period / year have been regrouped wherever necessary to conform to current period / year presentation.

For and on behalf of the Board of Directors of
Phoenix ARC Limited (Formerly known as Phoenix ARC Private Limited)
Sanjay Tibrewala

Place: Mumbai Managing Director & CEO
Date : October 16, 2026 DIN: 10779180

March 31, 2026
(Audited)

Regd. Office: 3rd Floor, Wallace Towers, 139-140/B/1, Crossing of Sahar Road and Wstern Express Highway,
Vile Parle East, Mumbai, Maharashtra – 400057, India CIN: U67190MH2007PLC168303

Tel: 022- 6849 2450
Email: compliance@phoenixarc.co.in Website: www.phoenixarc.co.in

Extract of unaudited financial results for the quarter and half year ended September 30, 2026

(Formerly known as Phoenix ARC Private Limited)
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